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To,

The Registrar,

The National Green Tribunal,
Principal Bench,

New Dethi

E-mail- judicjal-ngt@gov.in

Sub: Report of The Joint Committee in compliance of the order dated 04-09-2023
passed by Hon’ble National Green Tribunal, New Delhi in Original
Application No. 771 of 2022 Nishant Bhargava Vs State of Uttar Pradesh.

Sir,

That in compliance of the order dated 04-09-2023 passed by the Hon’ble National
Green Tribunal, New Delhi in Original Application No. 771 of 2022 Nishant Bhargava
Vs State of Uttar Pradesh, report of the Joint Committee is being annexed herewith for
kind persual and with the request that the same may be placed before the Hon’ble

Tribunal for consideration and necessary directions.

Yours Sincerely

W/
(Utsav Sharma)
Regional Officer
Copy to:
1. District Magistrate, Gautam Buddha Nagar.

2. Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/ NGT, New Delhi for persual

and necessary action please.
3. Chief Environmental Officer, C-1 , U.P. Pollution Control Board, Lucknow for

information.
4. Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

r il

Regional Officer
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 771 OF 2022

IN THE MATTER OF:
Nishant Bhargava .Applicant
Versus
State of Uttar Pradesh ..Respondent
INDEX
S.No. Description Pg.No.

1 | Status Report in Compliance of Hon’ble National Green |1 -9
Tribunal’s order dated 04.09.2023 in OA 771/2022

2 | Annexure | — Copy of Letter from Member Secretary, UPPCB 10-11
to District Magistrate, GB Nagar for recovering environmental
compensation as arrears of land revenue.

3 | Annexure Il — Copy of show cause dated 14.11.2023 for | 12-13
imposition of additional environmental compensation of Rs.
80,70,000/-

4 | Annexure Ill - Copy of show cause dated 14.11.2023 for | 14-22
imposition of additional environmental compensation of Rs.

L 57,00,000/-

5 | Annexure IV — Copy of Environmental Clearance issued to M/s | 23-34
Jaypee Infratech Ltd. on 30.06.2020.

FILED BY
W\’ﬂv

Regional Officer, UPPCB
NOIDA, GB Nagar
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 771/2022

In the matter of:
Nishant Bhargava ..Applicant

Versus

State of Uttar Pradesh ...Respondent

STATUS REPORT ON BEHALF OF THE JOINT COMMITTEE OF DISTRICT
ADMINISTRATION, GAUTAM BUDDHA NAGAR AND UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE OF ORDER DATED 04.09.2023

IT IS MOST RESPECTFULLY SHOWETH:

1. That the instant matter was taken up by this Hon’ble Tribunal on basis of
a complaint regarding violations of environmental horms and laws causing
damage to environment due to mismanagement of sewer in Kensington
Park-l area of Jaypee Greens Wishtown Township, developed by M/s
Jaypee Infratech Limited.

2. That in view of the averments, Hon'ble Tribunal, vide order dated
04.01.2023, had constituted a Joint Committee comprising of officers of
District Administration, Gautambuddha Nagar and the State Pollution

Control Board. The said Committee had carried out the site inspection on
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03.02.2023 and submitted its report to Hon’ble Tribunal on 10.02.2023
and the same was taken on record.

. That the Project Proponent has denied the findings of the Joint Com mittee
and filed an LA 531/2023 in the present matter. Pursuant to objections
made in I.A. 531/2023 and claim of the Project Proponent that there is no
violation of the environmental norms and there are only some house-
keeping issues, the Hon’ble Tribunal had passed following orders on

04.09.2023:-

«. 5. Shri Pradeep Misra, learned Counsel appearing for the Uttar
Pradesh Pollution Control Board submits in view of the stand of the PP a
fresh inspection by the Joint Committee in terms of previous direction of
the Tribunal will be carried out within four weeks and reply and objection
filed by the PP before the Tribunal will be looked into and responded within

the same period...”

Copy of the reply has been submitted by the Project Proponent in
Regional Office, Uttar Pradesh Pollution Control Board only on
16.10.2023In compliance of order dated 04.09.2023, the Joint
Committee, comprising of Shri Nitin Madan, Additional District Magistrate
(E), Gautambuddha Nagar and Shri Utsav Sharma, Regional Officer, Uttar
Pradesh Pollution Control Board, Noida carried out the inspection of
Kensington Park-1, Jaypee Wishtown on 31.10.2023. The complainant in

the present matter, Shri Nishant Bhargava and Shri R.M. Nadeem, AGM,
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Jaypee Infratech Limited were present with the Joint Committee at the
time of inspection.

4. That the facts regarding land use, environmental clearance, insolvency,
appointment of IRP in present matter among others have already been
highlighted in the earlier report of the Joint Committee submitted on
10.02.2023 and have not been challenged by the Project Proponent in its
reply. Hence, the same is not being repeated in this report.

5. That the observations made during earlier inspection on 03.02.2023,
which were relied upon by the Joint Committee for imposition of
environmental compensation are being reproduced hereunder for

consideration of Hon’ble Tribunal:

« .1. The above said project is an under construction residential
complex, which is partially operational.

2. During inspection, project was found under construction regards to
residential tower. Civil and structural work of multistoried residential
towers is completed and plaster and finish work is going on. It was
observed that project proponent has not maintained arrangements to
control dust on the construction site as per rules. At site proper water
sprinkling, net covering, physical barricading of the area and other
dust mitigation measures were not taken in to account.

In view of above shortcomings, imposition of Environmental
Compensation of Rs. 5,00,000/- {Rs. Five Lakh only) against project
proponent as per directions of Hon’ble NGT in O.A. no. 21/2014
Verdhman Kaushik Vs UOI & Ors., is under process and a show cause
notice has been issued to the Project proponent by UPPCB vide letter
dated 09.02.2023. The copy of the same is annexed as Annexure-5.
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3. Sewage treatment plant of Sector-133 for treatment of domestic
effluent generated from residential project was found under
construction. Civil work of the STP was found under process and
approximate 50% of the civil work is completed by the Project
proponent. The project proponent informed that it will take around
more than 06 months to complete the installation and operation of

the STP.

In relation to the above, it was informed by the project
representative that till the completion and operation of sector- 133
sewage treatment plant, as an alternative arrangement, sewage
generated from the project is being disposed through tankers and
established/operated Sector-128 STP of Jaypee Wish Town.

During the inspection, the evidence of the said was sought by the
committee as any record of vehicle movement, CCTV Footage of
collection and disposal of sewerage, permission from Noida Authority
regarding transportation of sewerage, registration no. and details of
tanker used, capacity of each tanker, logbook regarding entry and exit
of vehicle but project proponent has not presented any evidences for
the same till date...”

6. That the Project Proponent, vide |.A. No. 531/2023, has raised objections

on following points:

A: Show cause notice issued based on an assumption of violation
and for non-establishment of the STP for treatment of domestic
waste, contrary to the conditions of Consent dated 31.03.2021.
B: The answering Respondent has complied with the Construction
and Demolition Waste Management Rules, 2016.

C: The Uttar Pradesh Pollution Control Board has arbitrarily

calculated and imposed environmental compensation without
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any basis in law and corroboration of the alleged violation with

evidence.

D: The answering Respondent cannot be made liable for any non-

compliances or compensation/penalty during the approval period

of the Resolution Plan.

7. That pointwise reply to above four points is as below:

8(A) — Though the Project Proponént has claimed that the show cause
notice has been issued based on an assumption of violation and non-
establishment of the STP, the Joint Committee, during its inspection on
31.10.2023, observed that the STP, which was supposed to be constructed
and made operational within six months as of January, 2023, has still not
been made operational and same is under construction. Also, the Joint
Committee observed that untreated domestic was being discharged in an
open storm water drain of Noida Authority adjacent to Kensington Park-I
area. The said violation was also observed by the team of the State Board
on 11.10.2023, when the site was inspected during area survey for
ensuring compliance of the points enlisted in the Graded Response Action
Plan (GRAP). Besides, confirming the previous show cause notices issued
to the Project Proponent, the State Board has written to District
Magistrate, GB Nagar for realization of environmental compensation of
Rs. 5,00,000/- and Rs. 5,47,80,000/- as arrears of land revenue vide letter
dated 25.10.2023, copy of same is annexed as Annexure |. Further, in view
of non-compliances observed in view of disposal of untreated effluentinto
the storm water drain on 11.10.2023 and 31.10.2023, the State Board has
issued a show cause notice for imposition of environmental compensation
of Rs. 80,70,000/- (Eighty Lakhs and Seventy Thousand Only) on 14-11-

2023, copy of same is annexed as Annexure Il
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Thus, the objection of the Project Proponent is completely baseless
and the findings of the Joint Committee on both occasions have been
substantiated with evidence. During both inspections, the STP was found
non-operational and under construction. Moreover, the Project
Proponent could not furnish any evidence in terms of CCTV
footages/certified logbooks to justify sound disposal of domestic effluent.
Also, during inspection dated 31.10.2023, the Joint Committee found the
disposal of untreated domestic sewage into Noida Authority drain. The
sample of the said sewage was collected by the Committee and submitted
at Regional Laboratory, Noida for analysis. As per analysis report, the
effluent being discharged does not meet prescribed discharge standards.

Photograph of same have been presented hereunder.
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8(B) - Again, Project Proponent’s claim that it is compliant with regards to
Construction and Demolition Waste Management Rules, 2016 is
completely false. The Kensington Park-I area has been inspected by the
Joint Committee as well as the team of State Board on more than one
instance. Anti-smog gun needs to be installed on all large construction
sites in compliance of orders passed by the Hon’ble Supreme Court and
directions issued by the Hon’ble Commission for Air Quality Management
in NCR and Adjoining Areas and also in compliance of Specific Condition
No. 2 of the Environmental Clearance issued to the Project Proponent vide
Letter No. 152/Parya/SEIAA/4930-4769/2019 dated 30.06.2020.

Besides other non-compliances of Construction and Demolition
Waste Management Rules, 2016 and GRAP, during inspections by the
State Board and the Joint Committee, not a single anti-smog gun was
found installed and operational in the area. Accordingly, in addition to the
environmental compensation of Rs. 5,00,000/- imposed earlier, the State
Board has issued another show-cause in lieu of findings during inspections
dated 11.10.2023 and 31.10.2023 for imposition of environmental
compensation of Rs 57,00,000/- (Fifty Seven Lakhs Only) in view of non-
compliances and failure to take adequate measures for dust abatement
in compliance of GRAP, orders of Hon’ble Supreme Court and Hon’ble
Commission for Air Quality Management in NCR and Adjoining Areas,
copy of same is annexed as Annexure HI.

Thus, the objection of the Project Proponent is completely baseless
and the findings of the Joint Committee on both occasions have been
substantiated with evidence. Photographs taken at the time of inspection

have been presented hereunder.
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8(C) — The environmental compensation has been calculated on basis of
findings and observations at the time of inspection and in accordance with
guidelines issued by Central Pollution Control Board in compliance of
directions of Hon’ble Tribunal in 0.A.593/2017, Paryavaran Suraksha
Samiti & Anr. Versus Union of India & Anr. Alternatively, the
environmental compensation may also be imposed in accordance with
orders of Hon’ble Supreme Court in Civil Appeal No. 10854 of 2016, M/s
Goel Ganga Developers India Pvt. Ltd. Versus Union of India & Ors. as the
same has been endorsed and referred by Hon’ble Tribunal in other
matters as well where it has been found that the Project Proponent has
carried out construction in blatant violation of conditions laid down in the
Environmental Clearance.

In the present matter, the Project Proponent has failed to comply
with General Conditions 1, 8, 11, 16, 48, 49 and 50 and also Specific
Conditions 1, 2, 3, 10, 16, 21, 22, 25, 30 and 32 of the Environmental
Clearance. Copy of environmental clearance dated 30.06.2020 has been
placed on record by the Project Proponent in his 1.A. as well, copy of same

is annexed as Annexure IV.
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In the present matter, the Project Proponent has failed to comply
with General Conditions 1, 8, 11, 16, 48, 49 and 50 and also Specific
Conditions 1, 2, 3, 10, 16, 21, 22, 25, 30 and 32 of the Environmental
Clearance. Copy of environmental clearance dated 30.06.2020 has been
placed on record by the Project Proponent in his 1.A. as well, copy of
same is annexed as Annexure IV.

8(D) — Notwithstanding the approval of the Resolution Plan, the Project
Proponent at all times is bound by the conditions of environmental
clearance issued to M/s Jaypee Infratech Ltd. and other prevalent orders
of Hon'ble Supreme Court and Hon’ble Commission for Air Quality
Management in NCR and Adjoining Areas in wider interest of the
environment. They cannot be absolved of their statutory commitments

on pretext of being under insolvency.

Accordingly, the objections raised by the Project Proponent in
their L.A. are found to be baseless and frivolous. The report of the Joint
Committee is being submitted in compliance of directions of Hon'ble

Tribunal dated 04.09.2023 for kind perusal and further necessary

directions.
T Q

S5 N2 -7
(Utsav Sharma) (Dr. Nitin Madan)
Regional Officer ADM (E)

UPPCS, Noida Gautambuddha Nagar
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State LE\ el Environment Impact Asscesment Authority, Uttar Pradesh

lJ:rcctoratc of Environment, U.P.

Vineet Khand- 1. Gomti Nagar. Lucknow - 226 010
Phone: 91-522-2300 541, Fax:91-522-2300 543

E-mal : deeuplko@yahoo.com

L Website : www.aclaaup.com

Shri Ajit Kumar,

Advisor,

/s lapee Infratech Ltd,

Sector-128 of Noida, Along Noida- Greater Noida Express Way,
Noida, U.P.- 201304

J'l
-,

ef . No....|. »C Lo [P 3tVa/SEIAN2930-4769/2019 Dat-:,?,ojune. 2020

Sub: Eavironmental Clearance for Township Project "laypee Greens Wish Town Noida" at Sector-128, 129, 131, 133 &
134, No.©3, Tehsil-Dari/Sadar, District-Gautam Buddha Nagar, U.P., M/s laypee Infratech Ltd.

Dear S,

Please refer to your applicationfletters 24-04-2019, 27-04-2019, 16-07-2019 & 72-07-2019 addressed to the
Chairmari/Secretary, State Llevel Environment Impact Assessment Authonty (SEIAA} and Direclor, Directorste of
Envitonment Govi. of UP on the subject as above. The State Level Expart Appraszl Committee considared the matter in
11> meelings h=ld on dated 07-11-2018 and SEIAA in its meeting dated 27-01-2020 & 27-05-2020

* presentanon was made by the project proponant along with their consuliant M/s OCEAD-ENVIRO

Management SSlutiens (Ingi3) Private timaed. The proponent, through the documents submuies and the presentavon

mace. ifermed the commuttee that- i

The environmental clearance &5 scught for Township Project "Jaypes Greens Wish Town Hoids™ at Sector-128,
125, 131, 133 & 134, Noida, Tehsil-DarifSadar, District-Gautam Buddha Nagar, U.P., M/ Jaypee Infratech Ltd.

2. tnwronmentzl dezrance for the earlisr proposal was  issusd by SEIAA, UF. wde letter no.
Sa6/SEAC/312/AD(Y) /08 dated 05/05/2009.

3. The terms of reference in the matter were Iscued by SEIAA, U.P. vide letter ne. 145/Parya/SEAC/4769/2018,
cated 03/07/20165.

4 El&rzport submitted by the project proponent on 04/11/2016,

5 Comparatve area details of the axisung and proposed project

SN DESCRIPTION AREAS as p" Snvironment  ARZAS in yesr 2019
o Clearanze{1092.83 acres)  {1DE2.84 acres)

‘1 Totalland (m) 12232526 _ | 43,03,1a1
| 2. Flc.or Ares Ratio | 1.82 L 1.87
' 3, Total FAR (m”) | 81,256,931 8,028,555
| a Froposed FAR (m”) ‘ 64,842,568 | 62,81.775 '
.| (Resigential) SRS (—— N PSS

b, Proposed FAR (m-) - | 5,87.393 9,06,177 ;
. {Commercial ) 1 o | |

¢ Froposed FAR (m°) 9,924,930 | 6.41,048

{ Institutional)

O i Proposcd FAR (m” i{RcaeabonaI} 1,02,000 i
4, Stltareas Ba,ementarca m) —— 1 4.868,079
|5 | Bultuprea(m’)Total (3+4) | £1,26991 T12.897,074 ]
| & | Ground Coverage(m’) T Tenaosesan) [ es2108(2213%) |
|7 [ Opendreas(m’) T |3s2a818(30.15%) 3,351,033 (77 87%)
| & | Green nn.u-{m ) | 12498, 071(56.48%) ' 2.198,000 (51.07%)
19 Foadslm,’t 1 1,046,747 (23.66%) . 1.153,024 (26.80%) |

6. Sm Surrounungs & Enwronmunhf 5('l'\$lllv‘lll,' Wlthm 15 Km as submitted by the Rroject proponent:

SN Fea!urm | De sctiption "Jnsr.:nw Durection
_’1 | 1 Co ordinates of Site T Latitude 28731 2.62°N, Longitude: 77721 0. lG € i

2 Lozation [ Sectors 128,129,131,133 and 134 of NOIDA,  Village Dadr / Sadar, District-

i Gaulamﬂuddhhu}m Uttty l’ruduhfu (o8

AT
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€. forTownship Projact “)2yzee Greers Wish Town Noida® o1 #500100:12, 129, 121,023 % 13¢, No'da, Tehyll-Dari/Sadar, Disteict:
Gautam Buddha Nagar, U.P., M/s Jaypec Infrptech 114,
3 NNearest Airpor —I—lnd 13 Gandhi International Alrport { (G | Approx 22 5km (WHW)
-{——_-ii‘t'f‘_’l_q_i‘i“"‘\' Station Hizamuddin Ralway Station Appros 19 km (by road) (NW)
5 Nearest =ospina) 13 Hospital - 0a1Em Ne
| Indo-Guit Hospial & Dragnostics 591ym, £
—e Jaypee Hospital _:_ Jithin the Jaypee premise
7. | Nearest School/ University | Step by Step School 1 0.32Km, WNW
' Genesis Global School 0.25 Xm, WHW
| Jaypee University Within !hg Jaypee premise
8 State, Natienal boundaries | Marvana - UP Interstate poundary Lid¥m S\wW |
| Delni-U? Intersiate Boundary 119 wm, W I
$ Sanctaary _"ﬂ‘_-_-?&-_fs'es:f Wetland 9.40 bm, [5F |
| Tilori Khadar Junzle 10.30 km, S3E {
| Surajpur Welland & Reserve Fores: 23304, EN
| Asolz Wiidlife Sancteary | 7.54 kin, WS
- | Tilpat Forest Rarge. Szradnaad 0 S0 bkm, SSW
I I | Okhis Bird Sanctuary o LSO KM, N |
10. ‘Water Bodias | Yamuna River L33k, W j
| hindondiver L 388K, € ——————
21 TSesmicZone | Sesric ZonedV |
17 Meavimum Haight of i 27
! Building . o
13 Censely  nopulated or | Colhi 1.80Em, S\W
. Buileun Ared Faridabad 1.88Ekm W B
___7  Detalled area statement: = -
> NO. | CeSCRIPTION | AREA s per ﬂw:ﬁa"}”t =al‘y,.. wlarn 2015 [Scm] 105152 acres J
Total ! Sutlesea 10 | Completce Under onnrué:'i;!;:r?:-o—'
! | Otaer Zurties | Catstencuen jtan |
(3 LTotalland 15303381 1670536 i :6847728 (1647781 |
2 Flocr Area Ratio | 1.B6585 - N S
3 FAR ’ £,028,2¢55 L3353.108 E'. L3051E 2,973,318 3.203.955' :
{ Tota!) | ! .
& '1:‘: | 6,481,776 | 572,0:0 | 3,242,163 238,270 11,613,077 il
(esdicnal) I I S|
E ..‘a T T906,177 | 585,157 P 2851 14,258 132:310
. {Commercial ) ' — ! {
'c FAR 641,084 279,302 | 3953 | 7.584 | 263,358 '
{ Institutional) |
D FAR | | « ' -
. (Reaeavonal ) [ _______ 1 L. . I
1 [ Baserent - Stlt Arco | 4868,079 | 994,05 1873351 1690821 1,309,923 -
B Gtound Coverspe | 952108 | 352,560 429333 | 158,959 1
6 Cpenreas 3351033 | 305980 | 1,755,241 1.788.512 !
/ Green Arert 2,188,008 | 213,083 1 1,765.£4 | 21_9,267 .
B | Roads 1,153,024 | 92,832 | 857,568 R 51,574
8. Subleased land details:
[ LANDUSE LAND AREA ( SQM) |
TOTAL LAND LAND SOLD/ | TOTAL LAND UNDER
| SUBLEASED TO | DEVELOPMENT BY
. : ! OTHER PARTIES JAYPEE
_RESIDINTIAL PLOTTED | 318,367 138387 o1
R‘SIDIP-H'I GRCUP AOUSING [ 2148624 ' 2,148,624 !
INSTITUTIONAL | 288,441 1 126,027 | 162,914 {
| COMIUNITY FACILITES 66,760 | 44.550 [22210
_ MASTER COMMERCIAL 175,255 s 103622 71,627
| SECTOR COMIMERCIAL 106,170 — 28,158
MASTER  PLAN  RECREATIONAL | 615,160 | 619,160
RECREATIONAL S
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£c ; -
t.C.for Tewnship Prolect “Jaypee Greens Wish Town Noids” at Sector-128, 129, 131, 133 & 134, Nolda, Tehsit-Dari/Sadar, District:

autam Buddha Nagar, UP, M. Infratech Lid
MASTERPLAN ROADS AND | 580,352 ] m—
TRANSPORTATION ' | [
_TOTAL _ 4,303,141 | 670586 | 3632555 i
a E— LI S—

=. Proposed facilities of the pruje—a L

INSTITUTIONAL FACILITIES

e | NO. | RECREATIONAL FACILITIES | NO.
———— — &  |GollCourse I 2
Callege ]2 ' Sports Field _ B '8 ]
_Piay School cum Creche [Proposed] = T ruk ey o g2 |
COMMUNITY FAGIUTIES | "OTHERS = . |
Community Centre |7 Petrol Pump 3 !
Sodial dlub (Proposed) | 21 | Police Post ~ |3 1
Golf clubs 2 | Centralized Service Centres (Water centres-7no, | 11
| Switching stations-11no, Laundramats-6no & |
| | Rawshak Bhawan-6no) |
HEALTHUASE FACILITIES | | Grid Substation i2
Hespital | & | Powar backup generation station | 1
_Nursing Home/ Polyclinic — |a STP | 4
_REUGIOUS FAGILITIES | | Fire Station |1
Religious Complex {2 | PNG fill regulating 51aten 12
S=OPPING / COMMERCIAL FACIUTIES | FTTH ( Fibre to the home | - Ceniral secunty | 1 I
_ - | centre | !
Sector Ivl. Shopping {13 | Central command centre for fire/pelice/security/ I 1 .
S . ) | | telecom post office |
. Local Convenient Shopmng Centre | 34 | TaxiStand |3 |
[ Master plan level Shopping/ Commercial | 12 | Bus stand/ Bus shelter |51 |
| contres i | : |
10. Water cakulstion details for the project o -
' S.Ne. | unit Type | Total Poputation T weco KLD |
g Residential (Group Housing + Plots) 208302 13 27853 |
2 _Commergal S0&18 |
{ Siaff 4531 N .- 20+
Visitor £6087 FO T
3 Institutional | |
Community facility " - % =
| staff 11 | 45 S
| \asiter 1874 _ { 15 28
(& ‘_ Institutional faality
LA School and colleges i
;_ " staff & Students | 279 35 193
Visiter 478 15 7
B CHice . |
) T Staff B __ 1 6094 o as 273 ]
T T visitor B 677 15 | 10 ]
9 Nsc uttities
| Saff 91 - | 45 S
T Wsitor | 817 | 15 12
d Hospital
Beas 550 450 248
[_Joro | 500 s §
T — i ER—
! Visiter 578 15 9
€ Nursing Homes(d)
| I';N‘!: S e ._I.-SS | 's4
0?0 L |3
T a5 10
T S R—
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Gautam Buddha Nazar, U.P., M/s Jaypee Infratech Ltd.

h Yown Noida™ at Sector128, 129, 131, 133 & 134, Noida, Tehsil-Dari/Sadar, Districs.

B I e % o
| & Visiters . = !
_ (10% of | 20639 | 15 310
— Residents) |
Total {142+3034546) 3.36,522 ) - 30611 '
B | Treated water Requirement For-. 5 i
1A [ HVAC 1500
S (24 D
— Rorticulture 2158009 3 6594
Total Water demang o | 39,105
11, Waste water calculate ion details:
To13! Residential wastewater reneration datails (KLD) |
o | Domestic Water Requitement [ 28218
1 |
2 |
|- Fresh (67X of domestic) - L1898
——— Flushing (33% of domestic) R P 3312
2 | Wastewater Generated {803 of fresh - 100% of flushing + S0 %2 of HVAC) | 76146
3 | STP | 31380
Total Wastewater generation frem Commercial (XLD)
| Domaestic Water Regquitement | 2028
1 |
|+ Fresh (403 of comestic} g1
: |- Flushing (50% of domestic) b
2 | Wastewater Generated (80% of frech + 100% of flushing) | 1866
3 | sTP S 12240
Total wastewater generation from the rroject (KLD) (Excluding hospital) |
| | Demiestic Water Requiremant iN246 i
1 | i
1 |
- Fresh (65% of domeastic) 18717
| Flushing (35% of domestc) | 1052¢%
2 | Wastewater Generated | 28012 |
3 | Total STP Capacity | 33520 ar say 35000 |
A | Total frech watet 19717 |
. Tortal Hospital wastewater generation getails(KLD)
| Domestic Water Requirement 385
===
3 | |
|- Fresh (67% of domestic) | 245
fiushing (33% of domestic) . [ 120
2 | Wastewater Generated (803 of fresh - 100% of flushing) | 316
GG | 380

12. Details of green bejt:
| S.No | Particulars Green Area in | Treesin no ! Shrubs in numbers 1 Ground covers in
| i sq.m | | No.
i1 | Goli Course 442970 | 13550 |40s00 00000 | 60400
| 2 | Hirmansadan 6065 758 8400 20000
3 | Camp Asea Sector-128 E065 | 1399 | 7291 | 83%0
12 | Cluster (K101/03) T Point 11694 | 581 10000 15770
E Cluster (Impenial Tower 01/03) | 10464 | 1058 2550 10200
| 6 Cluster (KT11/16) | 5400 | 544 | 10450 | 7000
7l owster(pnt) | 7688 | 177 13681 | 9250
& | Cluster (PC-01/03) 7500 420 | 8173 11845
g | Cluster (PC-05/06) 500 as | 913 100
(10| Cluster (FC-08/09) RECT S T N T |6600 |
11 | Ciuster PH-2 1260 |3300 | 5140
(2 | Clusterpus : | 3880 | 4050
"33 | cluster (PC-11/18) | 7650 | 12600

Page dof12
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. E.C. for Township Project "Jaypee Greens Wish Town Noida™ at Sector-128, 129, 131, 133 & 134, Noida, Tehsil-Dari/Sadar, District:
- ) Gautam Buddha Nagar, U.P., M/s Jaypae Infratech Ltd
/ T E“_‘““"”"* (1875 275 3395 | 5600 |
15 | K.Toen Homes 2550 401 1379 | 5550
|38 | AURusT Town Homes 01/02 1450 199 5353 | 2030
= . August Town Homes 03/05 | 1230 365 9900 12010
13 | Club House-! | 120 360 3000 13710
119 | PlotArea 12 83 | 4600 | 532 | 2650 4720 |
20 Jaypee Public School | 5050 | 537 3030 2610 |
(23 .|_-:=pa:! dArea | s000 | 655 3850 | 8140 |
22 Kingswood Viflas a3 1330 “Taes0 12530 |
23 | Highway Shani Mandir | 10300 [ 1750 | 3200 | 4016
| 24 _| Secter-128, Road | 72000 | 6350 | 15500 | 18000
25| Sector-134. Road | 40500 991 15853 3300
26 | Sector-132, Road | 22500 556 {13471 400 . |
7 | Cluster (KM 1-14) | 20000 1182 | 12082 13000
28 | Cluster (KN a-wa | 12000 | 128 578 L4
28 | Cluster (KNt 28-34) | 30000 | 137 | 12608 15300
30 T Cluster (kM 32) | 1000 19 | 1730 | 3500
131 | Cluster [m.- 51-52) | s000 112 | 4263 | 5700
32 | Classic (81 & 82) | 2000 97 | 3837 1 3500
33 Classic (C1 & C2) | 3000 100 1970 | 2200
34 | Classic (A7 & A10) | 18000 | 251 2857 | 10300
35 | Jaypes Hospital 122000 1676 1137436 ' 33000
36 | JIT Colege 1730000 1951 388 20250
| Total | 2193009 | 37816 295931 | 344971 |
; 13. Details of sclid waste generation & management:
| 5. | Unit Type ] Total Norms | Total | Complet | Herms [Total | To be T Norms | Total
N Populat | | ed : | construct
| 0. on ¥ | project '5 | ed ‘
.1 | Residenual (Group | 206394 | 0.5 | 9287 | i | | 138642 | 045 | 6149
Houting, - Plots) 7 ‘ : ‘ 0
.3 | Residents in fiat | #5071 | 045 20732 : i
b | Residents in plot | ! | 23769 | 0.45 | 10655 el
2 ! Commercial | G518 3 | _ |
| Seai 4531|025 | 1133 | | ! | 4531 0.25 1133
[ vasitor 186087 | 015 | 1291 | ; 86087 | 015 | 1291
3 | : | 3
' 3 | Institutional | |
| Community fzcility | i . |
| Stail | 100 1025 25 | 100 | 0.25 25
| visitar | 1874 | 0.15 231 | 1874 ! 0.15 281
4 j_ Institutional facifity i | |
a | School and colleges | | - [
: Staff £ Students 4279 025 | 1070 | 2200 0.25 | 550.0 | 2079 0.25 S20
\ ! | 0
|| visaor 76 1015 |71 100 0.15 [ 15.00 |37 0.15 |6
| b | Office l t 1 i I
T 1e0ss 025 [1523 | =4 | 5034 [0.25 1523
Tister 1677 015 w2 | | | 8717 | 0.15 102
c 1 Misc utihities | | I i |
| Suaff 91 1025 (23 | 1 19 025 |23
Visitor 517 0.15 | 123 | = ' 817 015 |123
'@ | Hospital 1 1_ |
i Beds | 550 1.50 ‘ : ' !
| |
| oPD | 500 0.15 L r i
[ staff | 575 0.25 | = |
R N i t [ l |
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E-CJH.Tvﬂn&?pme.aut_k%iZa. 129, 131, 133 R 134, Noida, Tehsil-Oarif$adar, District-

28

Gautam Ruddha Nagar, U.P., M/s laypee Infratech Ltd.

B.L 158 (015 (87 [s78  Joas %570
f__i !‘ur&‘-nchme;(q | | 1. ! - i s
L [Beds = Tam 150 [600 | 1 Je0 | 150 |60 | -
b OFD. | 200 015 |30 T Tjwe  Joas_ |30
|_isSwalt 1220|025 |85 , B [T 025 |55
i ViSOt 340 035 (66 | | 440 015 |65
Total | 2760 | [ | 2760 | 0o |
> 1000 025 |20 350 025 875 | 650 025 f
I | | , | L lie2s |
6 | Visitor | (10% of | 20533 | 0.5 | 309 | 7292 | 0.1% 1092, | 13385 | 015 | 200
s | Residents | _ | 1
i L) i i | -
Total (12243432546) | | | 11536 | 85,089 251433 | 3110
| 33852 | a - 34264 K
{2 i 1 I
Horticulture Waste "53314 500 12716 | 4231 5 2215. | 100.027 | 5 | 500
| | 5 !
_Biomedical Waste | 470 | 2825 | 182
5TP N | t | 2416 | (7884 | | 1616
Total 12097 | | 8320
1| | 37562 lg
12 Pariing detals of the praject:
' i | Parking Required | Parking Provided |
S No. Projects | FAR FE;E; Neida | As Per Naida | As per | As per MOEF _Total
((Sg.mt} | Regulations | Regulations | MOEF {Sam) £Cs | Area
' | (ECY) [Sqm) (ECS) N I (Sam)
A) Residential
1) Group 1382169 | 16777 | 503310 13422 165759 | 60730 | 2096994
Housing B | -
Yer to be | 4566547 | 57082 17124690 45665.47 | 1595251
| Started l 1 ‘
Frojects
' otal Greup | 5908716 | 73858 | 2215770 | 53087 [ 2068051
housing ’ | . i
2)  Total Plotted | 573060 | 5530 165500 1433 | 50143 | 5530 165900
: Develcpment 1 o !
- 3) | Institutional —
| Completed | 59598 1208 [ 36220 1791.56 | 52718.6 13923 | 88288
W | Yet to be l 271552 | 5431.02 162931 543104 | 1500854
Started | |
Frojects { S
' TOTAL | 351150 | 7223 216690 7223 252805
| Institutional l | .
) | Commergial
a) | Master Plan [
' Commercial ) B - i
E Projects Sold | 414512 |
B < 4 I I I i
| SUBTOTAL | 214512 . e | f
M TYel 0 be| 286508 | 9550 266500 5730.16 | 200555 6
| Started | I
| Projects R |
| TOTAL 286508 - | 9550 286500 $730.16 | 200555.6
Master  plan ‘ l
L. {Commetial } 1 ST P !
b) Sector | % |
Commercgial ) o . SIS :
_ Completed | 4851 |97 | 33957 1250 | 23361
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E.C for Township Proiect “Jaypee Gre 248

15, Thep

rrorect Jaypee Gred i -
ens Wish Yown Noida® at Sector-138, 129, 131, 133 & 134, Noida, Tehsih-Dari/$adar, District:

Gautam Buddha Nagar, U P, M/s Jaypee Infratech L1d.
R td,
Yet o bHa| 2o T - T o
Started . ?I 983 | 29730 933.32 34766 2 '
b;‘ﬂ!c,cu 1 |

. ! | .
TOTAL Sector | 53517 1817 Tes e —
Commercial | | 54517 1030.34 381619 [

Grand Total | £610891

82439 2939388 | 7456& | 2609716

| F——

ormomw o™ i
el oject 1:_:» oposal falls under category-8{b) of EIA Notification, 2005 (as amended)
el 1 1 e
@7 ihe recommendations of the State level Expert Appraisal Committee hecting (SEAC) held on

07/11/2019 the St ; .

'::1'?0 ;:r:a-ﬂa?fdsme Level tnvironment Impact Assessment Authority (SEIAA] in its Meeting held 27-01-2020 & 27-05-
-:-.-." 5 :_C e:‘! 10 grant the Emvironmental Clearance for proposed project along with subject to the effective
imprementation of the following general & specific conditions -

General Conditions:

1
.

Ll

€.

(]

15.

(=]
[#4]

17

19

20

ty shzll o . T : izel
) S be ensured that all standards related to ambient envirenmental quality and the emission/effiuent
siancaras as prescnded by the MoEF are stnictly complied with,

s

[ : i - -y - H o] | i
il be ensured that obtain the no ehjection certificate from the U P po'lution control beard before start of
constructhion.

1t shall be ensured that no construction werk or preparation of fand by the project management except for
sequring the 1and is started on the project of the activity without the prict environmental dl=arance.

The proposed land use shall be In accordance to the prescribed land use. A land use certificate issued by the
compatent Autherity shall be obiained in this regards.

All trees felling in the project area shall be as permitted by the forest depariment under the prescribed rules.
Suitable clearance in this regard shall be obtained from the competent Authonty.

Impact of drainage patiern on enviranment sheuld be provided.
Coye

face hydrology and water regime of the preject area within 10 km should be provided.

4 suitable plan for previding shelier, light and fuel, water and waste disposal for censtruction labour during the

construction phase shall be provided sleng with the number of proposed workers.

Measures shall be undertaken to reoycle and reuse treated effluents for horticulture and plantation. A suitable
1an for waste water reqycling sha'l b2 submittad, '

Okbiain proper permissicn from competent authorities regarding enhanced traific during and due to construction

and operauon of project.

Obrain necessary dearances from the competent Autharity on the abstraction and use of ground water during the
constructicn and gperation phases.

Hazardous/infiammable/Explosive materials fikely to be stared during the construction and operation phases shall
be a5 per standard procedure as prescribed under law, Necessary clearantes a this repards shall ba cblainad.
Solid wastes shall be suitably segregated and disposed. A separate and solstee mumniapsl waste collection center
should be provided. Necessary plans should be submitted in this regards

Suitable rainwater harvesting systems as per designs of groundwater department shall be installed. Complete
proposals in this regard should be submitted.

The emissions and effluents etc. from machines, Instruments ang transpors dunng construction and cperation
phases should be according to the prescribed standards. Necessary plans in this regard shall be submitted.

wizter sprinklers and other dust control measures should be undertaken to take care of dust generated during the
construction and cp=ration phases. Necessary plans in this regard shall be submitted

Suitable noise sbatement measures shall be zdopted during the construction and pperation phases in order to
ensure that the noise emissions do not viclate the prascribed ambient nose standards. Necessary plans tn thi
regard shall be submitted.

Separate stock ples shall be maintained for excavated top soil and the top soil should be utilized for preparation
of green belt.

sewage effluents shall be kept separate from rain water collection and storage system and separately disposed.
Othar effluents should not be allowed to mix with demestic effluents.

Mazardous/Sohid wastes generated during construction and operation phases should be disposed off as prescribed
under law. Necessary clearances in this regard shall be obtained

Alternate technolopies for solid waste disposals (like vermin-culture etc) should be used in consultation with
erpert organizations.

No wetland should be infringed duning construction and operation phases Any wetland coming inthe project area
should be suitably rejuvenated and conterved.

Pavements chall be 0 constructed as to allew infiltration of sutface run-off of rain water, Fully impermeable
pavements shall not be constructed Construction of pavements around trees shall be as per scientifically
accepted principles in order to provide sultable watering, aerationand nutrition to the tree.

Page 7of 12
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Townihin Project “Ja i =
- J3¢pec Greens Wish Town Noida® at Sector-128, 129, 131, 133 & 133, Noida, Tehsil-0sri/Sadar, District:
Gautam Buddha Magar, U P, M/s Jaypee Infratech Ltd,
The Green building
be studied and follg

Comph

Concept suggested by Indian Green Building Counail, which is a part of Cll-Godrej GBC, shall
wed as for as possible.

ance with the safety procedur
3 es, norms an
compulsorily ensured. d guicelines as outhined in National Building Code 2005 shall be

ture usa or liusji asterns alld clplo' e cl
En gﬂ Qi dual "Ush S\"Slemi ¥
U”'-als a“d GJ,E! wa

i ter saving techniques.

opiore option v ipe i - :

r plions for ute of dual pipe plumbing for use of water with different qualities such as municipal supply,
ctycled water, ground water etc.

Ensure yse t { g | id I
se of measures for reducing water demand for fandscaping and using xenscaping, effident irrigation
equipments & controlled watering systems.

Wave suitable provisions for using solar energy as alernative source of energy. Solar energy application should be
‘ncerparated for ilumination of common areas, ghung for gardens and street lghting 1n addition to prowision for
solar water heaung. Present a detailed repott showing how much percentage of backup power for institution can
be proviced through colar energy o that ute and polluting effects of DG tets can be minimized.

Make separate provision for segregation, ceollection, transport and disposal of e-waste.

Educate citizens and other stake-holders by putting up hoardings at different places to create envirenmental
awareness

Traffic congestion near the entry and exit points from the roads acjoining the proposed project site must be
avoded. Parlang should be fully internalized and no pub%c space should be utilzed.

Frepare and present disaster management plan

The projpct proponents shall encture that no construction activity i3 undertaken wathout cbtaining pre-
crmvironmental dearance.

A rzport on the energy conservation measures confirming to energy canservation norms finalize by Bureau of
Energy efficiency sheuld be prepared incorperating detzils about bullding materials and technology, R & U Factors
etc

Fly ash shoulg be used as building matenial in the construction as per the prowsion of fly ash notification of
September, 1699 and amended as on August, 2003 (The above condition 1s applicable only if the project les
within 100 bm of Thermal Power Station).

The DG sots to be used dunng construction phase should use low sulphur diesel type and should conform ta E.P,
rules prescribed for air and noise emission standards.

Alternate technologies to Chlerination (for disinfection of waste water) including methods like Ultra Violet
radiation, Oronation etc. shall be examined and a report submitted with justification for selected technology.

The green belt design along the periphery of the plot shall achieve attenuation factor conferming to the day and
night noise standards prescribed for residential land use. The open spaces inside the plot should be suitably
landscaped and covered with vegetation of indigenous variety.

The construction of the building and the consequent increased traffic load should be such that the micro chimate
of the area is not adversely affected.

The building shou!d be designed so as to take sufficient safeguards regarding seismic zone sensitivity.

Hign rise buldings should obtain clezrance from awiation department of concerned authonty.

Suitable measures shall be taken to restrain the development of small commercial activities or stums in the vicinity
of the complex. All commergial actraties should be restricted to special arcas earmarked for the purpose.

It 15 suggested that hiteracy program for weaker sections of society/women/aduits {including domestic help) and
under privileged children could be provided in a formal way.

The use of Compact Fluorescent lamps should be encouraged. A management plan for the safe disposal of
used/damaged CFLs should be submitted.

1t shall be ensured that all Street and park lighting is solar powered. 50% of the same may be provided with dual
(solar/electrical] alternatives.

Solar water heater shall be installed to the maxmum possible capacity. Plans may be drawn up accordingly ad
submitted with justification

Treated effluents shall be manmally reused to am for zero discharge. Where ever not passible, a detailed
management plan for disposal should be provided with quantities and quality of waste water.

The treated effluents should normally not be discharged into public sewers with terminal treatment facilities as
they adversely affect the hydraulic capacity of STP. If unable, necessary permission from authorities should be
taken.

Construction activities including movements of vehicles should be so manaped so that no disturbance is caused to
nearby residents. P y

A1l necessary statutory dearances should be obtained and submi{ted before start of any construction activity and
4 this condition 1s violated the clearance, if and wheh givén, shall be automatically deemed to have been

cancelled. (m_’,:-——-—‘"‘ e "
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£.C. for Township Project "Jaypee Greens Wish Town Noida® at Sector-328, 129, 131 133 & 134, Noida, Tehsil-Dari/Sadar, District:
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Gautam Buddha Nagar, UP,, M/s Jaypee Infratech Ltd,

Parking areas should be In accordance with the norms of MOEF, Government of India. Plans may be drawn up
accordingly and submitted,

The location of the STP should be such that it is away from human habiditation and daes not cause problem of
pisional Odorless technology options should be examined and a report submitted

'he Environment Management plan should also include the break up costs on various activities and the
managemant ssues also 5o that the residents also participate in the implementation of the emvironment
management plan

Detailed plans for safe disposal of STP sludge shall be provided along with ultimate disposal location, quantitative
eslimates and measures proposed

Status of the progect as on date shall be submitted along with photographs from North, South, West and East side
facing camera and adjoining areas should be provided.

Speatic location along with dimensions with reference to STP, Parking, Open areas and CGreen belt etc. should be
proviced on the layout plan.

The DG sets thall be o installed 5o as 1o conform to prescribed stack heights and regulations and also to the neise
standards & prescribed. Details should be submitted.

f-Waste Management should be done as per MoEF guidelinegs.

flectncal waste should be segregated & disposed suitably as not toimpose Environmental Risk.

The use of suitably processed plastic waste in the construction of roads should be considared.

Displaced pa's--s shall be suitsbly rehabilitated as per prescribed norms
Dispensary for first aid shall be provided.

afe cipesal arrangement of used teiletries items in Hotels should be ensured. Toiletries items could be given

p 'v':'r:n!ar\' to guests, adopting suitable measures.

resel generating set stacks should be monitored for CO and HC.

round \Water dewnstream of Ran Water Harvesting plt nearest to STP should be monitored for bacterial
ccntamination Necessary Hand Pumps should ba pravided for scampling. The monitoring is to be done both in pre
and post monscon, seasons.

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.
A Separate electric meter shall be provided o monitor consumption of energy for the operation of
sewage/effivent reatment in tanks.
An energy audit should be annually carried out during the operational phase and submitted tc the autherity.
Project prepenents shall endeavor to obtain 180: 14001 certification. All general and specific conditions
mentioned under this environmental clearance should be included in the envirenmental manual to be prepared
for the certification purpeses and compliance.

fnvironmeantal Corporate Rasponsitality (ECR) plan along with budgetary provision amounting to 2% of total
project cost shall be submitted (within the month) on need base assessmant study in the study area. Income
gc werating measures which can help in up-liftment of weaker section of sotiety consistent with the traditional
i the people identified. The program me can include activities such as old age homes, rain water harvesting

provisions in nearby ateas, development of fodder farm, {ruit bearing archards, vocational training ete. In
addition, vocational training for individuale shall be imparted so that poo: section of sodety can take up self
employment and jobs. Separate budget for community development activities and inceme generaling
progremmers shall be specified. Revised ECR plan is to be submitted within 3 month. Falling which, the
environmental Clearance shall be deemed to be cancelled.

Appropriate safety measures should be made for accidental fire,

Smcke meters snould be installed as warning measures for accideatal fires.

Plan for safe disposal of R.O reject 15 to be submitted.

t)

Fl (') n m t

Specific Conditions:

i

I the proposed project is situated in notfied area of ground water extraction where creation of new wells for
ground water extraction is not allowed, requirement of fresh water shall be met from alternate water sources
other than ground water or legally valid source

In compliance 1o Men'ble Supreme Court erder dated 13/01/2020 in A ne. 158128/2019 and 158129/2019 in \Wnit
petution no. 13029/1985 (14C Mehta Vi GOI and others) anti smog guns shall be installed to reduce dust during
ertevation

Sncethe proposed project falls in Critically Polluted Areas (CPAs), Severely Polluted Areas (SPAs) the provision of
the mechamsm farmed regarding compliance of Hon'ble NGT order in QA 1038/2018 dated 19-08-2019 by
MobFE CC, Govt Of india wide letter dated 31.10:.2019 shall be follawed in lotter and spieit

Al tne addimional condition for grant of Consent to [subhsh (CTE)/Consent to Cperate (CTQ) related to Pollution
mitization meatutes as preseribed in the office memorandum of MoUFRCC, Gol. dated 31.10.2019 and as deemed
f1t Ly UP Peliution Control Board in the consent orders shall be followed by Project Preponent.

Ine project proponent shall submit within the neat 3 mon tho ‘UUI.\_HL of solar power plant and solar
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ea Greens Wish Town Noidz" st Sector-128, 12 1,133 & 134, Noida, Tehsil-DarifSadar, Di .
Gautam Buddha Nagar, U.P.,, M/s Jaypee Infratech L1d,

gletirification details within the project.

The project proponent shall ensure to plant broad leave trees and their maintenance. The CPCB guidelines in this
regard shallbe followed,

the peeject proponent shall submit within the next 3 months the details on quantification of year wise CER
activities along with cost and other details. CER activities must not be less 2% of the project cost. The CER
activities should be related to mitigation of Environmental Pollution and awareness for the same.

The project propenent shall submit within the next 3 months the details of estimated construction waste
generated during the construction period and its management plan,

The project preponent shall submit within the next 3 months the details of segregation plan of MSW.

The project zroponent shall ensure that waste water is properly treated in ST# and maximum amount should be
reused for gardening flushing system and washing elc. For reuse of water for itrigation sprinkler and drip
hERTON system shail be installed and maintained for proper function. Part of the treated sewage, if discharged
10 sewer ing, shall meet the prescnbed standards for the discharged Under any circumstances untreated sewage
shall not pereused or discharged to municipal sewer hine.

The project proponent shall segregate the liquid bio-medical hospital/nursing hame effluent and shall install ETP
of zdequate capatity for the treatment.

The project propenent shall submit an estimate of quality of segregated Bio-medical waste of each category,
schadule for training of varibus categones of employee involved in Bio-medical waste management at various
levels of Bio-medical waste generatonin hospital within next 3 months 1o SELAA ULP.

ihe project proponent shall engage the sgency authorized by UPPCE for Bin-medizal waste collection,
trantportation, treatment and disposal.

Authorization ftom UPPCB under Bio-medical waste {Management and Hanoling) rule, 2015 shall be obtained.

The project proponant shall install micro solar pawer plants, toilets in neatby villages, public place or school from
CER fund of the project for which E.Cis granted in addition to and water harvesting pits and carbion sequestration
parks / designed ecosystems.

The project proponent will enture that proper dust control arrangements are made during consteuction and
preper display board Is installed at the site to inform the public the steps taken to control air pollution as per the
Construction and Demolition Waste Management Rules,

Tre project proponent shall obiain the forest clearance and permission of Cenzral
faw under the provisions of Farest (conservation) Act, 1980 before the siart of work

Selar energy to be uted alternatives on the read and commen places for dlumination to save conventional energy
a¢ per ECBC Code.

The project preponent shall submit within the next 3 month the data of ground water quality including fluoride
parameter to the limit of minimum deduction level for all siv monitering stations.
Minimum 15% area of the total plot area shall be compulsorily made available for the green arca develspment

including the peripheral green area. Plantation of trees should be of indigenous species and may be as per the
consultation of local district Forest Officer.

ang 5tate Governmoent as por

The waste water gensrated should be treateg properly in scientific mannsr e, domestic waste water 10 be
treated in 5TP ana effivent such as RO rejects with high TOS and other chemical beaning effiuent shall be treated
separately,

Permission from local authority should be taken regarding discharge of excess water into the sewer line.

The height, Construction built up area of proposed construction shall ba in accordance with the existing FAR
norms of the competent autherity & it should ensure the same along with survey number before approving layout
plan & before according commencement certificate to proposed work. Plan appraving authority should also
ensure the zoning permissibility for the proposed project as per the approved development plan of the area.

All required sanitary ana hygienic measures should be in place before starting construction activities and to be
maintained throughout the construction phase,

Project proponent shall ensure completion of ST2. MSW disposal faciity, green area development prior to
otcupation of the buldings,

The preject proponent shall obtain forest clearance under the provisions cf Forest (Conservation) Act, 1986, in
case of the diversion of forest land for non-forest purpose involved in the project.

The project preponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall prepare a Site-Specilic Conservation Plan & Wildife Management Plan and approved
by the Chief Wildlife Warden The recommendations of the approved Site-Specific Conservation Plan / Wildlife
tanagement Plan shall be implemented in consultation with the State forest Department The implementation

teport shall be furnished along with the six-monthly compliance report. (in case of the presence of schedulet
tpeties inthe study area). ~
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Gautam Buddha Nagar, U.P,, M/s Jaypee Infratech Ltd,

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air (Prevention &

Control of F?o'f!ution] Act, 1981 and the Water [Prevention & Control of Pollution) Act, 1974 from the concerned
1ate pollution Control Board/ Committee.

ho . ‘ |
Vo IJ!N:};E’C[ preponent thall obtain the necessary permission from the Central Ground Water &ulhuflly. incase of
c¢raw! of ground water / from the competent authority concerned in case of drawl of surface water required for

Yheo e
VI Deoyed

The project proponent shall obtain authorization under the Harardous and cther Waste Management Rules, 2016

as amended from time to time.

Provision shall be made for the housing of construction labour within the site vith all necessary Infrastructure and

facilities such as cylinder for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, creche

and First Aid Room etc

Adequate dnnbing water and sanitary facilities should be provided for construction workers at the site. Provision

should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated during the

tonstruction phase should be ensured

The solid waste generated shauld be properly collected and segregated Ory/inert solid waste should be disposed

off to the approved sites for land filling after recovenng recyclable material

erperate Environmental Responsibility shall be prepared by the project proponent and the details of the various
ads of expenditure to be submitted as per the guidelines provided in the recent CER notification No. 22-

£5/2017-1A111 dated 01/05/2018. A copy of resolution of board of directors shall be submitted to the autherity. A

list of beneficiaries with their mobile nos./address should be submitted Mong with s monthly compliance

ran st
repors

C
h

N

No parking shall be allowed outside the project boundary.
Digging of basement shall be uadertaken in view of structural safely of adjacent bhuildings under
information/consultation with D.strict Administration/Mining Degartment. All the topsoil excavated during
constructicn activities should be stored for use in horticulture flandscapge development within the project site.
Azditicnal soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so that
natural drainage system of the area is protected and improved.
Surface rain water has to be collected in kacchhz pond for ground water recharging and irrigation of horticulture
and peripheral plantation.
The approval of competent authority shall be ebtained for structural safety of the builgings due to any possible
carthguake, adequacy of fire fighting cquipments etc. as per National Building Code including measures from
fighung.
Disposal of muck during construction phase should not create any adverse =ifect on the neighboring communites
and be dsposed off taking the necessary precautions for general safety and healih aspects of people, only in
approved stes with the approval of competent authority,
The gicsel generator sets to be used during construction phase should be low suichur diesel type and thould
conform to Emvironments (Protection) Rules prescribed for air and noisz emission standarcs.
smbient noiss levels should conform 1o residential standards both during day and night. Incremental pollution
loads on the ambient air and neise quality should be cosely monitered during construction phase. Adeguate
measures should be made to reduce ambient air and noise level during construction phase, 0 as 1o conform to
the stipulated standards by CPCB/UPPCE.
The green area design 2long the periphery of the plot shall achieve attenuation factor conforming to the day and
right noise standards prescribed for residential area and pollution alsa reduced. The open spaces inside the plot
should be landscaped and covered with grass and shrubs. Green area Development shall be carried out
conudering CPCB guidelines including selection of plant speces anc in consultation with the local DFO/
Agniculture Dept.
The building should have adequate distance hetween them to allow mavement of fresh air and passage of natural
light, air and ventilation.
Bavements shall be <o constructed as to allow Infiltration of surface runcolf of rain water, Construction of
pavements around trees should be able to faciitate suitable watering, actation and nutrition to the tree.
Bool top water in rainy season is 10 be discharged into RWH pits for ground water recharging. Arrangement shall
re made that waste water and storm water do not get mixed,
21 the internal drains are to be covered tll the disposal point.
Thiy envronmental dearance (s ssued subject to land use verification. Local authornity / planning authority should
ensute this woth respect to Rules, Regulations, Notficanions, Government Resolutions, Circulars, eic issucad if any.
Reflecting paint should be used on the roof top and side walls of the building tower far cooling effect

Concealing factual data and information or submission of false/fabucated data and failure to comply with any

of the conditions stipulated in the Prior Environmental Clearance attract action under the provision of Environmental
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E €. for Township Profect "Jaypee Greens Wish Town Noida® at Sector-128, 129, 131, 133 & 134, Noida, Tehsil-Darl/$adar, District:
autam Buddha Nagar, U.P. M/s 2 fratech ttd.

[Protection) Act, 1886,
This Env 7 :
. . :1dr;'nrcnmenm Ciearance is subject to ownership of the site by the project proponents in confirmation
“; 4 p::“:; viaster Plan for G.B. Nagar. In case of violation; it would not be effective and would automatically be
£1and cancelieg.

4"‘@ Project proponent has to ensure that the proposed site in not a part of any na- development zone as
!C\':U-'T:‘:‘- prascrided/findertified under law. In case of the violation this permission shall autematically deemed to be
cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this Clearance shall
automatically deemedto be cancelled.

Further project nroponent has to submit the regular 6 monthly compliance report regarding general & specific
tond 3'?-“-3_ s specified in the E.C. latter and comply the provision of EIA notification 2006 (as Amended).

These stipulations wou'ld be enforced among others under the provisions of Water (Prevention and Contro! of
Pelidtien) At 1974, the Alr (Prevention and Control of Potlution) Act, 1981, the Environment (Protection) Act, 1986,

" :3 yomli- ' vy "y ey '
the Puble Labday (Insurance) Act. 1931 anc EIA Notification, 2006 incduding the amendments and rules made
theresfier :

T

(Ashish Tiwari)

Member Secretary, SEIAA
No. _[Parya/SEAC/AS30-4763/2015 Dated. A above

Copy with enclosure for Infarmatian and necessary action to:

1. The "nncipal Secretary, Department of Environmant, Govt. of Uttar Pracesh, Lutknow.

2. Advisor, 1A Division, Ministry of Envirenment, Forests & Climate Change, Govt. of India, Indira Paryavaran
BShawan, Jor Bagh Road, Aligan], Wew Deihi.

3. Adaitional Direcier, Regional Cffice, Minisiry of Environment & Forests, {Ceniral Regian), Kendriya Bhawan, Sth
Flogr, Sector-H, Aliganj, Lucknew.

2. Dustnct Magatrate GLB. Nagar.

4

The Member Sezretary, UP. Polittien Control Board, TC-12V, Paryavaran Ehawan, Vibhuti Xhand, Gomti Nagar,
Lugknow

-
Copy to Web Master/ guard file.

o

[Ashish Tiwari)
Member Secretary, SEIAA
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